.ACT No. XXXIX oFr 1860.

Passep BY THE LEecistative Couxcin or INDIA.

(Received the assent of the Governor-General on the 18th August 1860.)

An Actto amend Act XXXIT of 1860 (for imposing Duties on Profits arising
from Property, Professions, Trades, and Ofices). '

WHEREAS it is expedient to amend Act XXXII of 1860 (for imposing

Duties on Profits arising from Property, Professions, Trades,

Preamble. .

and Offices): 1t is enacted as follows:— ‘

I.  The Duties mentioned in Sectio%f T and IIT of the said Act shall be

Duties on Public bai. collected and paid in respect of every public office or

ces, Annuities, &o. employment of profit in the territories of any Foreign

*Prince or State in alliance with Her Majest , held by any public servant within

Jesty y any p

such territories by virtue of an appointment made by any Government or public

servant of Her Majesty in India, whether the salary or profits of such office or
employment are paid out of, or derived from, the revenues of India or not.

II. The several provisions, rules, and exemptions in the said Act relating

Provisions of  Aey O the said Duties in respect of public offices and employ-

%S'i)e(XH of 1860 applica- ments, and annuities, pensions, and salarfes payable by

the Government of India, and to the assessment, reduction,

and payment thereof shallapply and extend to the said Dutiesin the first Section
of this Actmentioned.

Il Whenever



&

¢; and in the -same manner

ACT Nol“RXXIX' oF 1860,

III. Whenever the Gov

Effect of postponement - .
of the operation of Act "Act to come into operation
XXXII of 1860. P

'tlon o&the said Act shall

¥

 for ‘and in respect of any land or
; ame shall be spec1a11y exempted n

not be suspended in respect of the D
houses situate in such part of India.

or employment of pfoﬁt, or for :t ;f' Vny a,nuulty, S‘Llal'y or penblon
payable in such part of India

) 'to the same extent
‘had taken place. -

eﬁect n respect ther eof notmths

IV. Section XXXIH’O the said Alct, requifing that every Commissioner
. and Collector or othér Officer employed in making ‘any

. Oathof Secrecy.. ¥.  1i¢
A ‘assessment under the said Act, shall before acting in execu:

‘tion of the said Act take an oath of secrecy, shall not apply or extend to any

Ex-officio Assessor constituted by Sectior XXVT of the said Act for executing
the said Act for the purpose of assessing and discharging the Duties thereby,
imposed in respect of interest on Securities in the Government of India, and

“the other Dutles in the said Section referred to, or to the Ex-officio Asses-
-sors constituted by Sections XXVII, XXVIIL, XXIX, and XXX of the said

Act, for executing the said Act for the purpose of assessing th= Duties in respect
of the salaries, pay, and allowances aggd pensions in those Se. tions respectively
mentioned, so as to avoid or affect any assessment of such Duties made by such
Ex-officio Assessors before taking the oath of secrecy mentioned in the said
Section XXXTIT, or so as to expose any such Ex-officio Assessor to any proseQQ
cution or proceedings whatsoever for making any assessment of such Dutles as
aforesaid without having taken the said oath of secrecy.

V. Every assessment heretofore made by any of the said Ex-officio Asses-

Assessments _already  50XS of any of the Duties in the last preceding Section
wade, declared valid. mentioned, and which would-have been valid if such Assessor
had, before actihg in the execution of the said Act, duly taken the oath prescrib-
ed by the said Section XX XIII thereof, shall be a valid assessment of the said
Duties, notwithqtﬂ,ndmg that such Assessor may not, before or at the time of

akmo the said asscssment, have t-’d\en an oath of secrecy as prescribed by the
ection, or any oatl.




VI No action, mdmtment ‘information, or other proceeding shall be had
or taken against any Ex-officio Assessor for or by reason of
. his having made any assessment of any of the Duties in
Sectlon IV of thig Act mentioned, without having takan the oath of secrecy pre-
scribed by Section XXXIIT of the said Act XXXII of 1860, or any oath of

Secrecy. .

Indemmty

VII. The exemption provided in Section CXXVII of the said Act XXXTIL
Military Officers in Civil of 1860 shall I}Ot extend to Officers, Non-Commissioned
employment not exempt.  Qfficers, or Privates of Her Majesty’s Forces or of Her
Majesty’s Indian Military Forces who may be in Civil employment other than
employment in the Police.

Repeal - of  Section VIII. Section CXXVIII of the said Act XXXIT
CXXVIIL of 1860 1is hereby repealed.

IX. All Commissioned Officers and Warrant Officers of Her Majesty’s

Exemption of Navaland = 1N&VY OF of the Indian Naval Forces, whose naval pay and

Marine Officers. allowances shall not exceed the full pay and allowances of a
Lieutenant in Her Majesty’s Indian Naval Forces :

~

All Officers and persons in the employment of Governmentin the Marine
Department, whose pay and allowances shall not exceed the pay and allowances
of a Lieutenant in Her Majesty’s Indian Naval Forces :

All petty Officers or Seamen of Her Majesty’s Navy or of Her Majesty's
Indian Naval Forces, and all Seamen in the employment or pay of the Govern-
ment, shall be exempted from the said Duties in respect of any pay or allowances
which they may receive from Her Majesty, or {from the Government, or from
any public Revenue.

Provided always that the sald exemptions of Officers or persons i the
employment of the Government of India in the Marine
Department, shall extend to all Officers and persons in the
said employment, who may, by virtue of their employment, be bound to
serve, or be liable to be required by the Government to serve on board of a ship
or vessel ab sea, or in any river or port, whether such Officers or persons shall be
actually so serving or not ; but shall not extend to any Officer or person who

Proviso.

may



Construction.

X Thié Act shall be read and cg@strued as part of




